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(sEn RULE 42) 
CENTR A1iINISTTI TRIBUN 

GUWAHATI BENCH 

ORDER SHEET. 

jñal A 	t ipliCaiofl No. 	- 	 - 	- 	- 

- 

oiitaapt petition No, 	 — 

hè4iew Application No. 	 .,• 	 - - 

o)l1cants 

FiResPo 	 - 
Avocate of the A1:)p1icantS 

Avocate for the ReSpQfldeflt5 	Ce 	K 

— - ------- --- 0ro eTbal 	 - 

iotes f the  Registry 	
Date  * 

hic fl 	 1 14 in 	8 '9 • 04 	 'Herd Mr A .?thjned, learned counsel 

is filc.d. 	 / 	 , for the applicant. 

deoc., 	 Application is admitted. Issue not1c 

to the respondents. 
1/ 	 List on 2.11.04 for itten statemen 

• 	 2, &f\ y 

' Dy. Registra' 	- 
Merabe r (is) 

25.11.04 	On the prayer  of Mr A.K.ChOUdhUry, 

learned d1 .C.G.S.0 six weeks time is 
• 	 granted to file written statement. 

i 	List on 17.1.05 for order. 

mber 

No 	1Zj77' pg 

q.p ps'f 

 

113.05 0 	Presnt: Hon 1 ble r,K.\T.Prah1dan, 

• 	 Mernber(A). 
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Present: Hon'ble Mr.K.V.Prahlacia,n, 

r1tten statnent has been 

filed, case is reacjy for hearing. 
List the case for hearing oh29.4.O5. 

eanwhjle, the applicant may file 
rejoincier,)4.\ 

4-  q 

H ember (A) 

4 
O.A. 212/2004 

16.02.2005 present : The Hon'ble Mr. M.K. Gupta 
Judicial Meber. 

A request has been received from 

Mr. A. Ah med, learned counsel for the 

applicant that due to some personal 

problems he will not be able to attend 

Court. Hence adjourned to 18.02.2005. 

Merfler.(J) 

mb 	 - 	 -, 

18.2.200 - Mr. Abmed, learned counsel for the 
'J- 

- 	 applicant is on leave. Li.st on 4.3.2005. 

(5 	12

/ V4 &c J S€v&i 

r 	 mb 

11 • 3 • 05. 

FO  

c 7  

)tt_Q- &Q-A1-2' Qwf un 

29.4.2005 	The counsel for the applicant will 

verify as to whether the applicant has 

got the transfer. Post on 13.5.05. 
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Resboudents No Li 

• 6.5.2005 	On the plea of Mr.A.hIQod, learned 

couxsel for the applicant who was to take 
certain instruction from the client, the 
case is adjourned to 10.6.2005. 
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O.A. 212/2004 

office Notes 
	L'te 
	 or4erof the TrJUfldl 
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10.6.2005 

Mb 

1 

I 

dT 

Heard 1. earned counsel for the 
partias. Hearing concluded. Judgment 

delivered in open Court. Kept in separate 
sheets. The application is disposed of. 

'1 

Vice-Chairman 

I 

I 
I 

I 

I 
I 

H 

I 



LNT 
	2 	NiT.TI 	rfRI1TJNJ 

- 	GAfI 	L\tCH 

• . / (/41 No. 

10*6*2005 
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Sri 

•

Mr. . Alned. 	 T(S) 
0 OOAT. FOR THE 

I 	
APPLICAN 

-VERU 

, 
o.Jo, o 	

• • 	
. RNJENT(S) E3PO  

fOR THE 
RE S P ONE ENT (s). 

THE HON BIiE MR6 JUSTICE G. 51V14.RAJAN, VICE CHPIRMAN. 

TH HOBE MR. 

1 Whthier Reporters of local papers may be allowed to see 
the 

judgfleflt ? 

2. TOb referred to the eporter or not ? 

30 Whterth 	
LordShipS jsh to se the fair COPY of the 

Judgeflt ? 
chQS 7 

4 Whether the judgment Is to be circulat to the other en  

Jijdmeflt delivered y Hon' ble 
ViceChaifl. 



CENTRAL ADMINISTRATIVE TRIBUNAL 
G UWAHATI 

Original Application No. 212 of 2004 

Date of Order : This the 10" day of June, 2005. 

The Hon'ble Sri Justice G. Sivarajan, Vice-Chairman. 

SriJayanta Rae Ahaley 
Son of Late Moreshwar Rao Athaley 
Foreman (Field Station) 
Indian Grain Storage Management & Research Institute 
Ministry of Consumer Affairs, 
Food and Public Distribution Department, 
Assam Agriculture University Campus, 
Jarhat-13,Assam. 

Applicant 

By Advocate Mr. Adil Ahmed. 

- Versus- 

The Union of India represented by the 
Secretary to the Government of India 
Ministry of Consumer Affairs 
Food and Public Distribution 
Krishi Bhawan, New Delhi - 110 001. 

The Director, 
Indian Grain Storage Management & Research insitute 
Ministry of Consumer Affairs & Public Distribution, 
Department of Public Distribution, 
P.O. - Hapur, 
District - Gàziabad, U.P. 

- Respondents 

By Mr. A.K. Chaudhuri, AddL C.G.S.C. 
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ORDER (ORAL) 

SIVARAIANJ I 

The applicant wanted choice posting to Hapur (U.P.) as per 

Office Memorandum No. 2001413/83-D-IV dated 14' December 1983 

issued by the Ministry of Exendfture, Government of India and also 

vide Office Memorandum dated July 22, 1998 issued by the same 

Ministry as he has already completed his fixed tenure at North 

Eastern Region. 

2. 	The Respondents have filed written statement. In paragraph 10 

- 	of the written statement it is stated thus: 

"That the respondents beg to state that 
the keeping in view the request of the 
applicant there are only following options for 
submission to the Hon'ble Tribunal. 

Sh. S.C. Kanjilal can not be transferred 
to IGIVIRL jorhat 	again he has been 
transferred from Jorhat to Hapur about 3 
years back. 

At present at IGMRI, Hyderabad Sh. 
RK. Sanakkyalya is working as foreman and 
he is on the verge of the retirement. He is 
retiring in January, 2005 and as such he also 
cannot be transferred to IGMRL Jorhat. 

In view of the above his case is under 
sympathetic consideration for transfer but the 
applicant presently posted at IGMRI Jorhat 
will only be transferred after Sh. RK. 
Sanakkalya Foreman retires in January, 2005." 

Wehave heard Mr. A. Ahmed, I earned counsel for the applicant 

and also Mr. A.K. Chaudhuri, learned Add!. C.G.S.C. for the 

respondents. From the written statement extracted above the 

respondents have clearly stated that the applicant's request for 
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transfer to the choice place will be considered after retirement of Sri 

R.K. Sanakkalya, Foreman inJanuary, 2005. 

4. 	In the circumstances, if the applicant is not so far given transfer 

to Hapur (U.P.) which is his choice place or nearby places in U.P., the 

same will be done within a period of wo months from the date of 

receipt of copyof this order. 

The O.A. is disposed of as above. The applicant will produce this 

order before the concerned respondents for compliance. 

• 	 (G.SIVARAJAN) 
VICE-CHAIRMAN 

imbi 
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CEN1AL ADMINISTRATlV TRIBUNAL, 

GUWAHATI BENCB, GUWAHATL 

(AN APPLICATION UNDER SECTION 19 OF THE CENTRAL 

ADMINISTRATIVE TRIBUNAL ACT 1985) 

ORIGINAL APPLICATION NO. .9 2— OF 2004. 

BETWEEN 

Shii.Jayant Rao Athaley 

Applicant 

-Versus- 

The Union of India & Others 

Respondents 

LIST OF DATES AND SYNOPSIS 

Annexure-A is the photocopy of reliving order dated 11-12-2001 
of the Applicant. 

Annexure-B is the photocopy of Office Memorandum No. 

2001413/83-D-IV New Delhi dated 14th December 1983. 

Annexure-C is the photocopy of Office Memorandum dated July 

22, 1998 issued by the Ministry Of Finance, Department of 
Expenditure. 

Annexure-D, Dl & D2 are the photocopies of representation 
submitted by the Applicants. 

This application is not made against any particular order but the 

give him choice place of posting at Hapur (U.P.) as per Office Memo 

applicant is seeking a direction from this Hon'ble Tribunal to Respondents to 

/ 
No.20014/3/83-D-IV dated 14 1h  December 1983 issued by the Ministry of 

Expenditure, Govt. Of India and also vide Office Memorandum dated July 22, 

I] 



a 1998 issued by the  Ministry Of Finance ;  Department of Expenditureas he has 

already completed his fixed tenure at North Eastern Region. 

RELIEF SOUGHT FOR: 

That the Honble Tribunal may be pleased to direct the Respondents to 

give the choice place of posting to the applicant i.e. to HAPUR (IJ.P) as per 

Office Memo N0.20014/3/83-D-IV dated 14th December 1983 issued by the 

Ministry of Expenditure, Govt. Of India and also vide Offiáe Memorandum 

dated July 22, 1998 issued by the. Ministry Of Finance, Department of 

Expenditure as he has already completed his fixed tenure at North Eastern 

Region. 
To Pass any other relief or relieves to which the applicant may be 

entitled and as may be deem fit and proper by the Hon'ble TribunaL 

To pay the cost of the application. 

INTERIM ORDER PRAYED: 

At this stage no interim order is prayed for ;  if the Hon'ble Tribunal deem 

fli my pass any ordçr or orders. 
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	 IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, 	I 

GUWAHATI BENCH, GUWAHATL 

(AN APPLICATION UNDER SECTION 19 OF THE CENTRAL 

ADMINISTRATIVE TRIBUNAL ACT 1985) 

ORIGINAL APPLICATION NO. 	1_- OF 2004. 

BETWEEN 

• 	 Shri Jayant Rao Athaley 
• 	 Son of Late Moreshwar Rao Athaley 

Foreman (Field Station), 

Indian Grain Storage Management & 

Research Institute, 

Ministiy of Consumer Affairs, 

Food and Public Distribution Department, 

Assam Agriculture University Campus, 

Jorhat-1 3, Assam. 

Applicant 

• 	-AND- 

The Union of India represented by the 

Secretary Food to the Government of India 

Ministry of Consumer Affairs, 

Food and Public Distribution, 

Krishi Bhawan, New Delhi-I 10001 

AL 

The Director, 

Indian Grain Storage Management & 

Research Institute, 

Ministry of Consumer Affairs & Public 

Distribution, 

Department of Public Distribution, 

P.O.- Hapur, 

District- Gaziabad, U.P. 

Respondents 
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a 	 . 

• 	 I) DETAILS OF THE APPLICATION PARTICULARS OF THE 

ORDER AGAINST WHICH THE APPLICATION IS MADE: 

This application is not made against any particular order but the 

applicant is seeking a direction from this Hon'ble Tribunal to 

Respondents to give him choice place of posting at Hapur (U.P.) as per 

Office Memo No.20014/3/83-D4V dated 14th  December 1983 issued by 

the Ministry of Expenditure, Govt. Of India and also vide Office 

Memorandum dated July 22, 1998 issued by the Ministzy Of Finance, 

Department of Expenditure as he ha.s already completed his fixed tenure 

at North Eastern Region. 

2) JURISDICTION OF THE TRIBUNAL 

The Applicant declares that the subject matter of the instant 

application is within the jurisdiction of the Hon'ble Tribunal. 

31) 	LIMITATION 

• 	The Applicant further declares that the subject matter of the 

instant application is within the limitation prescribed under Section 21 of 

the Administrative Tribunal Act 1985. 

4) 	FACTS OF THE CASE: 

Facts of the case in brief are given below: 

4.1) That your Applicant is a citizen of India and as such he is entitled 

to all rights and privileges guaranteed under the Constitution of India. 

• 	 4.2) That your Applicant begs to state that he is working as Foreman 

(Field Station), Indian Grain Storage Management & Research Institute, 

Ministry of Consumer Affairs, Food and Public Distribution Department, 

Assam Agriculture University Campus, Jorhat-13, Assarn. He belongs to 

Group-C category. He has joined as FOreman on 29th  June 1981. He has 

already served as Foreman at Ludhiana and Udaipur under the 

Reondents. Earlier also your Applicant had served at Jorhat (North 
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Eastern Region) Assam as Foreman since March 1987 till February 

1991. He was again transferred to Jorhat (Assam) vide Office Order 

No.3388-99 Dated 03-12-200 1 and he joined at Jonha.t on 2 nd  January 
2002. 

AIInCXUre-A is the photocopy  Of reliving order dated 11-12-2001 
of the Applicant. 

4.3) That your Applicant begs to state that he has already served for 

4(four) years at Jorhat (t.Torth Eastern Region),Assam and now again he 

is serving in this North Eastern Region i.e. Jorhat, Assam since 2 nd 

January 2002 to till now. The Government of India has issued an Office 

Memorandum No.20014/3/83D..JV New Dcliii dated 14th December 

1983 regarding allowance and facilities for civilian employees of the 

Central Government Servants in the States and Union Tenitorjes of the 

North Eastern Region This North Eastern Region includes the State of 

Assam, Meghalaya, Manipur, Nagaland, Tripura, Mizoram and 

Arunachal Pradesh. In the said Office Memorandum in paragraph II it 

has been stated that" Their will be a fixed tenure of posting of 3 years at 

the time of Officer with service of 10 years or less and of 2 years at the 

time for Officers with more than 10 years of service. Periods of leave, 

training etc. In cases of 15 days per year will be excluded in counting the 
tenure period of 2/3 years. Officers, on completion of the fixed tenure of 

service mentioned above, may be considered for posting to station of 

teir choice as faras possible. The period of deputation of the Central 

Govt. employees to the states/union territories of the North Eastern 

Region will generally be for 3 years wiuich can be extended in 

exceptional cases in the interest of public services as well as when the 

employees concerned is prepared to stay longs. The admissible 

deputation allowance will also be continue and be paid during the period 

of deputation of extended." The said Office memorandum is still in force 

vide Office Memorandum dated July 22, 1998 issued by the Ministry Of 
Finance, Department OfExpenditure. 

Annexure-B is the photocopy of Office Memorandum No. 

200 14/3/83-D-jiV New Dethi dated 14th  December 1983. 
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Annexure-C is the photocopy. of Office Memorandum dated July 

22, 1998 issued by the Ministry Of Finance, Department of 

Expenditure. 

4.4) That your Applicant begs to state that he has already completed 

total period of about 8(eight) years of his service at North Eastern 

Region which is more than fixed tenure as fixed by the Government of 

India. He. is now overdue for his choice place of posting. Accordingly, he 

filed many representations since 19-1-2004 till 22-6-2004 requesting the 

Respondents to consider his case for transfer at his choice place i.e. 

IGMRI. Hapur, U.P. / 

Annexure-D, Dl & D2 are the photocopies of representation 

submitted by the Applicants. 

4.5) That, your Applicant begs to state that he has constructed a 

building at Hapur (U.P) by taking Government House Building Loan. 

His family is residing at Hapur (U.P). Due to his long stay at North 

Eastern Region he is now completely isolated from his native society and 

he has also been deprived from giving proper. guidance to his sons. He is 

also facing financial trouble to manage two establishments at Hapur 

(U.P) as well as at Jorhat (Assam). His son is . also studying at Agra 

(UP.) and the other son is studying'at Haur (UP.). He is staying alone 

at Jorhat (Assam) leaving his whole family at Hapur (UP.). 

4.6) That your Applicant begs to state that he has all along carried out 

his transfer orders withOut any protest. He has rendered his devoted and 

sincere service to all concerned. But till now the Respondents did not 

consider his genuine case for choice place of posting i.e Hapur (U.P.). 

1
4.7) . That your Applicant begs to state that action of the respondents 

are illegal, arbitrary, malafide and also not sustainable before the eye of 

law as well as in facts. As such finding no other alternative your 

applicant is compelled to approach this Hon'ble for seeking justice in 

this matter. . . 

4.8) That your Applicant begs to state that the Respondents have 

mentally tortured your applicant and his whole family by not giving his 
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due choice place of posting as per Government of India memorandum. 

The Respondents have clearly violated Government of India 

memorandum regarding choice place of posting after completion of fixed 

tenure at North Eastern Region. 

4.9) That your Applicant submits that he has got reason to believe that 

the Respondents are resorting the colorable exercise of power to 

accommodate their interested persons in their favourable place. 

4 10) That your Applicant submits that the action of the Respondents is 

in. violation of the fundamental rights guaranteed under the constitution 

of India and also in violation of principles of natural justice. 

4.11) That your Applicant submits that the action adopted by the 

Respondents in case of the applicant is improper, mala fide, illegal and 

without jurisdiction. 

4.12) That your Applicant submits that he has already completed his 

fixed tenure period of North Eastern Region. As such he is entitled for 

choice place of posting. 

4.13) That this application is filed bonafidè and for the interest of 

justice. 

5. GROUNDS FOR RELIEF WITH LEGAL PROVISION: 

5.1) For that due to the above reasons narrated in details the action of 

the Respondents is in prima facie illegal, malafide, arbitraiy and without 

jurisdiction. 

5.2) For thai the North Eastern Service was fixed for two years by the 

Union of India as such there in no jurisdiction in denying the said benefit 

to the applicant and denial has resulted in violation of Articles 14,16 & 

21 of the Constitution of India in as much other similarly situated 

employee have been granted the said benefit. 
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53) For that it is settled proportion of law that when same principles 

have been laid down in other persons who are similarly situated then the 

same principle should be granted to the other person also. 

5.4) • For that, the Applicant having been denied the said benefit 

without any reasonable excuses without affording any opportunity on 

being heard there is clear violation of the principles of natural justice 

accordingly proper reliefs are required to be granted to the applicant. 

5.5) For that, the Applicant having complted his tenure posting the 

Respondents ought to have consider that aspect of the matter. 

5.6) For that the Applicant's family members are suffering from 

mental anxiety everyday due to his stay at Jorhat (Assam). 

5.7) For that in any view of the matter the action of the Respondents 

are not sustainable in the eye of law. 

The Applicant crave leave of this Hon'ble Tribunal to advance 

further grounds at the time of hearing of instant application. 

DETAILS OF REMEDiES EXHAUSTED: 

I- 

That there is no other alternative and efficacious and remedy 

available to the applicant except the invoking the jurisdiction of this 

Hon'ble. Tribunal under Section 19 of the Administrative Tribunal Act,• 

1985. 

MATTERS NOT PREVIOUSLY FILED OR PENDING IN ANY 

OTRER COURT: 

That the Applicant further declares that he has not filed any 

application, writ petitiori or suit in respect of the subject matter of the 

instant application before any other court, authority, nor any such 

application, writ petition of suit is pending before any of them. 

RELIEF SOUGHT FOR: 

Under the facts and circumstances stated 

above the Applicant most respectfully prayed that 

Your Lordship may be pkased to admit this 
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application., call for the records of the case, issue - 

notices to the Respoidents as to why the relief and 

relieves sought for the applicant may not be 

granted and after hearing the parties may be 

pleased to direct the Respondents to give the 

following relieves. 

8.1) That the Hon'ble Tribunal may be pleased to direct. the 

Respondents to give the choice place of posting to the 

applicant i.e. to HAPUR (UP) as per Office Memo 

No.20014/3/83-D-IV dated 14th  December 1983 issued by 

the Ministry of Expenditure, Govt. Of India and also vide 

Office Memorandum dated July 22, 1998 issued by the 

Ministry Of Finance, Department. of Expenditure as he 

has already completed his fixed tenure at North Eastern 

Region. 

8.2) To Pass any other relief or relieves to which the applicant 

may be entitled and as may be deem flt and proper by the 

Hon'ble Tribunal. 

8.3) To pay the cost of the application. 

INTERIM ORDER PRAYED: 

At this stage no interim order is prayed for, if the Hon'ble 

Tribunal deem fit my pass any order or orders. 

Application is filed through Advocate. 

.11) Particulars of LP.O: 

I.P.O. No.  

Date of Issue 	.°, 2C e 

Issued from 

Payable at 	:;xc.J '. 

12) LIST OF ENCLOSURES: 

As stated above. 

Venfication 

V 
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-V ER IFIC A T ION- 

I, Shri Jayant Rao Atbaley, Son of Late Moreshwar RR.o Athaley, 

Foreman (Field Staton), Indian Grain Storage Management & Research 

Institute, Ministry of Consumer Affairs, Food and Public Distribution 

Department, Assim Agriculture University Campus, Jorbat-1:3, Assam. do 

hereby solemnly verify that the statements made in paragraph nos. C t , 4 
are true to my knowledge, those made in 

paragraph nos. 	A 
are being matters of records are true to my information derived there from 

which I believe to be true and those made in paragraph 5 are true to my legal 

advice and rests are my humble submissions before this Hon'ble Tribunal. I 

have not suppressed any material facts. 

• 	And I sign this verification on this theday of 	2004 

at Guwahati. 

,d4/4 



No.A, 220 11/3/E/98/IG4RI/VolII/ 
.c 3________._ 	- 

GovrnU'flt cf India 
f Fci . Connm*i A{f9}r 

ci 	Cinl 	Iis 
.Cc3flt & 

ciri 1i 	ict Box l'. 10 

hAPUR 245103 
4• 

• 	
4 

.4 
Dt. 	12.2001 

• 	 . 	

. 

• 	Consequent upon joining of Shri S.C.Kanji11, 
Forsaafl from IGMRI, Jorhat to IGMRL, Hur in 
cnpliance of the office order of even no.3388.-99 
dated 3.12.2001, on 7.122001 (FN) Shri J.R.Athaiey, 

• 	Fornan stands relieved w.e.f.7.12.2001 forenoorL) 
for joining duties at IG1BI, Jorhat. 

(S.K.Srivastava) 
Distribution: 	 Administrative Officer 

J.R.AthaleyForE, 	 . 	 S  

I'1,Hur - with the advice to sunit No Dues Certificate 
from all concerned enabling this office 
to issue WC, 

2,The Officer Incharge IGMRt, Joithat. 
3. The Asstt.gifleer (Civi1),IGM,HapUr 
.4 Controller of ccouxts,Miflistry of Consumer Mfairs 

Food & 
Dy.Corol1er of Accounts r MinistrY of cA,Food & Public 

5- Esp lan ci, a 

East Kotkate-70069, 
Under Secretary (sPJ) ,Ministry of Consumer AffairsFOod 
and Public Distribution Krishi Bhawan,NeW DeJ.,hi. 
Personal file of the official concerned 

B. Guard file/office order file. 

El 
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NOW Do1hi, the 14th Loc.'83 

	

4 	 copy oL Min.1. toi. o.M_N0.1)JO3/ Civ-I 

dL 1i.1.0 

.. 

ü1)jtz j.11nCO nd pcjUtC2  tor eivili8fl 

erPloyOS of the Central Govt. serVQnts 

	

in the stOLO 	uni 	ri 	 of 

thc, North os tern Reg on - inprOvefl'eu 

thereon- 

Thu 	£o 	tocting nd rctining the 

o crnpetCt1t offier for ervico in the 
servicLzS 

jorth JtCfl RecJion cornpriinci he Statos oi fssarn, 

• :4 	

MeghalaY1 MfliPur, NagaL 	
and TriPUa ond tho 

UiL 	ir'nutCh& prtidLsh rtnd 11j1orrn 

is been 0nging the attentiOn of tho Gt, Or 

rne tirnG 	Te GOvt ha appoirled a conitt0e 

uril er the ChaLrman9 p of 	
cetry, DoParri 1- 

 the 
onl 	jflhiniStr1 	ms, to rCVeW 



.',4ncj allc,nces cnd facilities odmiso.Lblo 

to tho vaciouu cotagorion, of oivilinn C.ntrtil 

G(Yt. Employees serving in this iegion and' to 

suggest suitable emprovument. 	The reco 

' 

	

	tions of the committee have been crefully bonsidr6dd 

by the Govt, and the prident is now pleased 

to decide as folows2 

(i) 	Tenureofostinq/deputations 

There will beá 'fidedTtebr1e'of posting 

of 3 years at a time for officers with service 

of 10 years or less and of 2 yeers at the time 	 ' 

for officers with more then 10 yr, of service. 

• periods of leeve training, etc. In cases of 

/ 15 days per year wi II. be  ezclud-ecl.iq counting the 

tenure priod Of 2/3:yeri. officers, on conpletion 

of the fiod tenure of service mentiorid aba, 

may be considered for posting to station of their 

choice as far as possible. 

The period of d oputa'ion of ti -ia Central. 

Govtj emploees to the stt,'Jnion Territories of the 

Y be for 3 roars North Eastern Regionyajll gtarl-1 	7' 

'- -re- 	 ........ -' -. - 	- 	- -' r' - - 	-' • 	
- -....• -,,----'- .r 	 . 

- 	 ., 	
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I  

which can be extended in excotional cases in 

of pubkic aorvicps cis well 08 when 

when the employees aoiicernod 	prds 	to Stay 

longs, 	The dcissible dputtin allowaric S will 

aIo be c'ntinue and be paid during the period 

of deputation of 

CiIY 

/ 

We iht 	for Central d 1pU tlonJtrajn in g 

obrocd and special mention in c.n11dentjil 

records. 

Statisfctory performances of dutics for the 

prescribed tenure irth.o.Nirth Eastrr. shell 

be gicn due recognition in the case o eligitL 
11 

officers in the  

Ca) 	Ptonotion in cadre posts. 

b) 	Deputiti?nt Central tenure posts and 

(c) 	courscs..oftaining abroad, 

The general requlrornent of at least three 

yrs services An z cndrept betwcin tw' Ccni.rl 

I 

:- 

-.--..-.,.._. 	 :--r--.•,..... 

-- 

I 	 p 
- - n- - - -- - - - 

J 	
J4 	 L Z,- 	- 
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• 	
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i 	.4 	u.. 

tnure deput Ion m&y beMlened to two y(ars in c orviflQ CflSOS 
of mtjtot 	

x servce i th North iast,. 	.. 

specifiC entry hall be rnode in CB 
of all employ5 who .rndr od a  full tonuri e of ervjcc 

in the North stor keg ~ on t thi ofrect, 

Eial• U!flC S  

Cana1 GOt0 C ivilian empLoy05 whoLmve 
?ll India trafer liabil  

..i tY .  will  be granted a 
' SpQcj 	cdty) alloo at..tho 	f 25 percant of basl,, 

 -paysubject t3. acIlg. of Rs.400/ Per 
month on Postlngto any st  at ibn. in tie North sern 
Region, such Ofthose epIoyes who are excempt 
from payme 	of.jnoorne 	 howeve, n ot 
eligible for thIs pecj 	ty)  Albowences- 
SPe 	[Duty) lloWnces will be in addition  to  any special pay and/or deputj0 (duty) al1anc es  
already bIng drawn 8ubject to the coVo ition that the 
total of 8Ucp4c iai uty) allowonc8 likø 

i t 	 specjl copensatory 	emote Localiy') ilowcs, 

•0... •• 

'I 
 

-- 	 .---..-. 	 -,--.. 
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.. 	 .. .. 	 ... 
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1* 5 u 	.- 

n 2 tructio 	i i 
owances and pfoject MJ.owencç 

Will bo drawn $eP.ra.te1y,- 

'iv) 	,Sjcia1 	 llowances  

Assam Mchala.. 

The rate of the 'ali&qnceg will be 5% of 

basic'pey subject toamjr1jrfljrn.f Rs.50/.. p.m. 

x3 rnis8i.ble tz a].],. cmplyeeg W±th3ut Imy any pay 
limit. 	

The above allowances Oill be adrtilssjble 

with effect from 1.7.82 in the case of Ass1m, 

"i. 

'(V 

/ 	 .. 	..,... 

	

2. 	Mani pur  

	

".' 	 .. 

44 	The rates of 11ances will, be as followsCx 

'-- 	 for. thewbo] f-Mnipur 

ay upto Rs,2 0/-. Rs.40 P.M. 

	

- 	 - Pay Upto Rs 0  2o/ 	Rs.15% of basic pay 

subject to ntximum of 

R30150/... p.m 	. 

QV

4 	 .44 ..... 

• 	. 	 . 	.,-...-. 	 t  
- -- - 	 - 	

• t—  - 	-• 
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The rjos if the allcNance will be 

HolmiNzIblax as OWS 

Difjc1t area 

	

	25°% of p:iy subject 

to a minimum of 

50/_ and a maximum 

of 

:., 

other reas 

Py upto Rs.2 O/ RS,40/. P.fli 

'ay above Rs20/ 15% of basic pay 

subject to arnaxjrnurn 

of Rs,150/... pm 

Te will be no change in the existing rates 

of spcj] compensatory alloances admissible in 

jrunachal Vradesh, Nagalanand and Mizoram and the  

existing zate of Disturbance allowznces admissible 

in Specjfjd areas of Mizorom. 

(v) 	rravelling al1owaces on flrst aPgointmont 

The relaxation of the 'p.roa 	SR-103) 
that the eixs ting zllôance s' ô'hiiible for 

.. c.., .7 

.._.,,_ 	• 	 s...., 	

. 



: 

I 
/ 	 < 1 

/ 	journeys enlisted .... Connection with 
intitji 

/ 	aPpinent, in CasC Of. , journoys for 	initjt 

/ 	Ppothtet to a post in the. North 38torn Region 

for trav1Iing allaances limited. to 	by bus 
ro/13(.cz 	cl& rail farÔ EO:/mailjng 

in 	case of first 400<j, br the Govt. 

serv;.nt himself 	
will be available, 

flsfer. 

Inrela,tjon of orders below Sai, 	on 

transfer to a staioh in the NorthEeutern region, 

the family 	the Covt, servantes not coompeny 

him,. the Governmert 	will bepeid trovellng 
/ allowances on tour for self only for transit period 

to join the post and Will be permitted to carry 

persontiel effects upto 1/3 of his entitlement' 
at Govt 1  cost or have a 	equivalent of carryinq 

1/3rd or his entitlement •f the & ercno in 	. . 

weight of the peronnel effect. 	ctuqlly 

'carrying and 1/3rd of his entitlement as the case 

may be in hue of the cst' of 	 of 

baggage, 	n case the family accompanies the 

1 .. 	 •.. 	 0 

/ 

0 



Govto servnnt ona; 	 nt will be 

entitled to the existing adrni i1te trovelling 

allences 	 cst. otnsp 

as ch3rges of the admtsbiblewejght of tha Daggige 

The above provis±ons 4ill jjISO 
apply forthe  tetut n jl 	

transfet back ftdrn 
the ?.jorth 

Road 

Posone1 effects 

in the reLxatjon of orderj below sR lie 
lor, tronpottj 	of the peronnel effects Yn 

trez- sfer between two different stations in the 

/ North Iasterfl rgion, higher ro: of elljrce 

admissible fortr nspctatjo In l 	class cities 
Subjct to the actual expenditure iricurri by. the 

	

,,. 	. 
Govt-* serveflt will be admissible, 

  ve 

in the case of Govt0 se -vants 

on Leave 	from aplce of posting ifl North Estert 

Rcgion, the period of travelling excess of two days 

/ 

I 	 rr_s_, 	-•--- 

.1 

1 



rn the stti 	of' Posting to'dutse tht 	
•0, 

ion will be troatcJ 	Joining time s 	The 
'1de 	

will be admissiblo on 
return from lcoVe0 

A Govt. sorvont Who leqvoç his frnily 
behind at the old duty stetjo or a . n : o tiaer.soLe, 

place of residence for the fai1y willhaveto 

 option to availa of the exiting 	ave..travel • 

COns,ession of jurney to. homeYtown onc in a,. 

block period of 2 years or i 'lieu theeof, 
	S 

facility of travel for'inse:o0 

the station of Postingin ihe. north 1  eastern region 

to his home tn orpce where the fmily is 'IJ 
residing and. in ci -- 
family (res tricted to his 	 ' arid two 
dependee children only) also t to trovel once 

year to 	 employee at 	the otatjo - 

of pc ting In the north eastern:.egjon 	In cs 
the 

the cost of travel fo the initial stage 

C400 1cis will not be .1orre by thAT of 	 S  ••' 

, 

---* .........--.w---.-- ......._ ••'—:— 
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/ 
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Officers 
drawjngy of Rs02250/ or 

bov 	nd their farnjlje5 	
ar tho dop 	chj). 	fto 18 yzth for boy 	nd 24 yes 

for girls) will be all owed aretravel beee 

and Calcutta and vice 
vers 1 

 vIllile Perforjj' 	
OUtfleys flientions in tt - 

Proceeding Pararap 

gi 	.d) 

Where the Chi1drndoflot ocornpany the 

/ GOvto servant to the Nrth Easrn 
Reg'iOQ,C 

Rdu clation llaea upto c1ss 
xii will be 

• admissible. ifl rcs 	of children StUdyizg at the 

lest station of POSLIngOf the employ00 concc ned, 

of any other Sttjon ero thechj1dren 
reSe w1t1lot 

any restriction of pay dren by thc Govto ser-vnt 
if chireflstudyjng in schools are put in host1s 

• 	• 	at the last station of poj 
	or any other 

station, the oovt sorvnnt srvant 
coflcflOd will 

be given hostel Subsidy without o€r restrictions 

2. 	
The above orders except Xkx in sub para (iv) 

will also be mututjs niutandjs apply to Cntrol Govt 

e7 2ues pos ted to Ai-)dam an  and Me ob or 1,9 Lend s 

• 	 •, 	 . - ..•• 	

-- 



	

- 	 pV 

VA / 	_ 
/ 
f 

• 7 	3. 	
Those eri1L take ef fect from it 

	

I 	 - 

/ 	1v0'93 ond wili. 	in force for a Pc:riod of -I 
three 	ars upto 3it 0ct419866 

4. 	i1 existingspec
fci1 ties and COflCC35j3 extended by any special 

orders by e N 	
of the 

ceflt 	GoVt. to 
their own emp3yees in the 

North Eastern Region wiU. :withren from 
	dth 

o efffct of the orders contained in this °ffje 

memorandum 

5, 	
Separate orders will b e 

±SSUd in respect of 
other recoendtj0 of the coIittoe f erred to in 
paregrp h 1 as and When ci om ao taken by theiftby  

t 	Gt 	• 	 . 	

0 

6. 	
In so for as persons serving in the India 

,udjt & Accounts Deptt 0  are concerned, these orders 
isdue 	

after Consu1t0 with CoThptri.1er and 

1uditor General of In  

(s.c. NaheLjk) 
rt. Socy. to the 	Xtôi 

: 

V.- A 

•0! 

-•-•. 

J 	J 

_:;. 	
'• 	 ------- - 

-I 

1, 



. 	 .. 	 . 	 -—j—'L)• 	 0 

to, 	•40. I I (J/.4 I 

Governniont cf, (i 	- 	 . 
10 

DLlrno,to(ExpeIT3,Turo 

Nuw Daihi, D;iIcii July 22,090 

:•.:i 
,- 	

0 	 0 	 OFFSCEMEMOflAFLDUM. 
 

. SubIoct: , AIIonccs and Special Fici!itics for Civilian Ernp!oyos d!the Ccnlra! Govcrnrnonf sciving in the Sfiie 

•: rt 	. 	
.. •

oiicl Union Tortiforioa of 	NorU,Easom nagioll andin thu Afichiman & Niccbaand Laks),ithvcüp QtQL)S 

of 1sinds - Reco,T,,nendal,ons of The Filth Central Poy Commission 

It 
 ci 	With a vivi to atLractng arid cetaining competent o 1 licers for service in the NoiUEasterii flecjon. cOiflpitSinç 

0 

 the territories of Arunachal Pradsh, Assarn, Manpur, Meçjhalaya. Mizorain, Nagaland and Ttipura, ordcs were 
i5LI(Xi In this Minitrys OM. No. 20014/3103-Ely dated December- 14, 1.983 exndrg cetan aflowaicos and 

i 	
othrrfacililicsto the Civifan CertiralGovemment employees sring inthis region. fntitrns otparagrapfi 2 thereof. 

f 	 these ordors ahcr (hnn those contained in paragraph 1(iv) ibid.-"vre also to appfy mutalis mutandis to the Ctviliaii 
( 	 0 Central Govement employees posted to the Andarnan& Niobar Islands. These were turiher exterded tc the:. ; 

Ccnital (3ovowimunt employees posted to the Lkshodwecp' f1ands In this Ministrys O.M. of even number dated 
vinch 30, 1934. T)io 0110WOMCS and facilities were further tiberMised Lii this MkuIstry O.M. No. 2001411016 WEtV' : 

E.I1(0) dated December 1, 1980 ard were also extended to the Centai Govenment employees posted to the North 
Eastern Council when stationed in the North-Eastern Region, 

0 	
0 	

0 

• 	I 1 	2. The FThh Central Pay Commission have made certain recommendations suggesting further Improvements 
in the allowances and facilities admissible to the Central Governrnert employees. including Olticors of the All India 
Services, posLad in the North-Eastern Regiàn. They have further reccmmended that these may also be extended to 
the Ceri%rDl Government enptoyees, including Officers of the AU India Services, posted in Sikim. The 00 

• 	 I rocommendatins of the Commission have been considered by the Government and the President is now pleased 
to decide as fllows: 

0 	 •0 	 0 	 0 	 00• 

• 	 0 
•; 	

0 	

0 

0 0 	
. ( I) TonurB of Postiny(Oeputatton  

The pavisions in regard to tenure of posting/deputation contained in this Ministry's O.M. No. 2001413/83- 	
0 

Ely chled December 14, 1983, read with O.M. No. 20014/16/86-E.IV/E.11(B) dated December 1,1988, 
• 	shall cxntinue to be applicable. 

(ii) Welylitago for Central Deputations/Training Abroad and Special Mention In Confidential Records 
The pwvisions contained in this Ministry's O.M. r'lo. 2001 4/3/83-E.tV dated December 14, 191313, read wilhO.M. 
No, 2314/16J66-E.lV/E.lt(0) daled December 1, 1988, shall continue lobe applicable. 	

0 

• 	_,tt 	. 	. 	 0 	
0 

1\(lIi) SpecIal (Duty] Ailowance, 
 

Central Government Civilian employees having an UA1I India Transfer Liability!ond posted to the specilied 
• 	. 	Territories in the NorthEaslern Region shall be granted the pecil lPut) Allowance at the rate of 12.5 per 

cent of their basic pay as prescribed in this Ministry's O.M. No. 20014/16/80.E.IV/E.11(B) dated December 1, 

0 	

• 	
1988.   but without any ceiling on its quantum. In other words, the ceiling of Ps 1.000 pei month currently In 

0 	
force fiall no longer be applicable and the o dition1trat1ie ggrtc othe SpecIal [Duty]Allowaiice plus 

0 	
Special Pay/Deputation (Duty) Allowance, if any, will notexceed Ps 1,000 per month shall also be dispensed 

0 	 0 	with. Cther terms and conditions governing the grant of this Allowance simll, however, continue to be 
• 	applicable. 	

• 	::: 	
• 	0 0 	 •0 

• 	In tern of the orders contained in this Ministry's O.M. No. 20022/2/88-E.il(B) dated May 24, 1 989,Ccntral 
Goverrment Civilian employees having an All Indiajransfer t.tabiirty and posted to serve in the Andarnan 

& Niccbar and 1akshadweep Groups of Islands are 	entlehtitled toan island Special Allowance at 

0 0 varying rates in lieu of the Special (Dutyl Allowance adinistsible in the North-Eastern Region. This Allowance 
- 0 shall cOntinue to be admissible to the specified category of Central Government employees at the same 

rates as prescribed for the diUerent pecified areas in tire O.M: dated May 24, 1989, but without any ceiling 
on its cJantum. This Allowance shall also henclorth be termed as Island Special (Duty) Allowance. Separate 
ordcrsin regard to this Allowance have been issue,d in 'hisMinistry's O.M..No. 12(1)198-E.11(D) dated July 

17,1916 I 

0 	 Attention is also invited in this connection to the clarilicatory orders contained in this Mirtitry's O.M. No. 
11(3)/-E.11(B) dated January 12, 1996, which shaU continue to be applicable not only in respect of the 
Central Government employees posted to serve in the North-Eastern Region but also to tlroe posted to 

• 	serve in the Andaman & Nicobar and Lokshadweep Groups of Islands. 	. 

- 	•• 

WIC 

c •,. 	_• 	-. 
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ciaI CompcnSatO 	HowanCGs 	 : 
 

recjid to revsiofl of tlic rates ol vaiou Sp.:l Coitq,fltU Atk)wwees, Such as flciiiot 
	: 	• 

4 	
Lr;tty AttwuO, Od CIkita AtIOW1ICC,T1ba1P.1C A. ;,ncc, CoinpOtO I tilt CompcntOV 

P,1()W3ICt, • 

. 	tc which are l0C3tiOI-SpCCtiC. llflV? either 	OI SeI)UUt&y. Iud or,o' tinder 	IQ t)fld on thu • .e 	• 

--f 	
j1 crnuent deci5i)nS o the rec011""Ll 

	of ti FiRh Cwttrat Pay Con1t1iSSiOfl retiiiig O thcsc • 

(cL'laflcçs. These orders shalt appty to the etiçjbto Centu'I Qovorrimnt nniptoyees po1ed in Ilie 
Sp(CIiUd 	• 	. .. 

(

::i • 	.ttitics it 
the orth.Estern Rcgon Andaman & Nicobr tIand and LakshadweeP tstLmds, detcndiIY . 	. 

v7 Ie 
area(s) of their posting and suICCt toihe obser,aIice el the terms and conditions peCIid 

the,ein. 

Such of those emçoyCOS who are entitled to the Speat Dittyj Allowance or tho 1satd Specia Dutyl ' 
.:. AIlManco shall atso be ontUled. nodditiOfl. to the Speat CompnsatO AttowonCe(s) s edflissbt to 

v 
them in terms of those seParala orders. 	. 	

' . . . 	 I: 	 . .. 	 I ': •• " : 

( : 	! 	
Cctrat Government employees entitled to Special CornpensaloryAllowances. sepalate orderS In respect of ' • 

whLh are yet O be issued1 wut continue to &a?1 SUCh altowances t the exIStIng rates with reference to the 

i I • I • A• 
'nconaI pay which they woutd have drawn in the app1icate pre.revised sca'es at pay but br the introdyctiO : 	• 

I \ ol tle corresponding revised scales till the revised ordorre issued on the basis,o therecommerdi99 	' I  •• 

the F ,Rh Central Pay Commission and the GovernmfltdCS10fltre 0n , . 

. (v) Trolltng Allowance on First Appointment 	 ' • ' ............ . . . 
Th existing cocessionS as provided nthis Ministry'SO.M. No. 20014/3/B3.E.IV dated December 14. 1983 . • 

. y and turther liberalised n O.M. No. 2OO4/%&35.EtV/E.tI(9) dated December 1 , 1g88, shati continue to be 

. 	 ' 	
l\ • 	... . . 	

t, 	.............. 	".' 	. 	ut_I 	: 	i 	! 	• 	• 	' 	• 	 .. S  

ap,itcabte 	
I 	t 	

r 

(vi) TreUIny Allowance for Journys onTrasfet Rca4MUaYe 	
of Persoa1 EtltS' • 

onrans1Or, Joining Tlmo with Leovo 	
b I 	 I 

• :Ihe existing provisions as contained intilis Minist'S O.M. No. 20014/3/83.E.IV dated December 14,1983 

sht continue tobappcab!e. 	. 	

l( 

ç 	 ¶ 	L 	 4 

(vh)LeaVo Travel Concession 
 

in (trrns of the existing provisions as contained in this Mir5trY sO 
O.M. No 20014/3/63 E IV dated IDecember 

14, 1983, the following options are available to a government servant who leaves his family behind at the old 

hedquailcrs or another selected place of residence, and who has 
not availed of transfer travelling alloWarie 4  

icr the farruly 	

1 	¶ 

• 	
for journey to the Hom 

the government sen'ant can avail of the leave travel oncessiorl 	
e Town once in 

a block period of two years under the normal LeaeTrVet Concession Rules; 
	 : 

	

- 	S 	 -• 	S 	- 

I' 	
OR 

in lieu thereof, the government servant can aiaiI ci the facility for hjill/herSelt to UAflLQ!_ year 
from the station of posting to the Home Town or the place where the lam'l/ is residing and for (he.!LiflY 

S 	trestricted only to the spouse and Iwo dependent children of age up to 18 year in respec ot sons and , 
up to 24 years in respect of daughters) atso to ttavei once a year to visit the government seniant at 

station 	I .— 

4 	

_o posing 

These special provisions shall continue to be applicable. 	
:. .. 	. 	. 	.• 

In addition, Central Governnent employees and their families posted in these territories shaitbo entitled to 
avail of the Leave Travel Concession, in emergencies, on two additIonal occasions during their entire service 

•  career. This shalt be termed as "Emergflc' Pssage ConcesslOif and Is intended to.enablo the Central 
Government ernpl9yees and/or their families (spoJse and two dependent childrenl to travel either to the 
houie town or the station of posting in an emergenY. This shalt be over and above the normal entitlements 

I .  of the employees in terms otthe O.M. dated Dembef 14,1983, and the two additional passages under the 

I 

Emergency Passage Concession shall be âvailè of by the entitled mode and class of lravcl as admissible 

under the normal Leave Travel Concession Rules.. S  
ty 

Fuher, in modification of the orders contained in this Minist'S O.M. No. 
20014I16I86.E.IVIE.11(B) dated 

December 1, 1988, 011cersdrawin9 pay of Rs 13,500 and above and their families, i.e. spouse and two 

1 	
dependent children up to 18 years in respect of sons and up 10 24 years in respect ci daughterS will be 

puiittcd to travel by ir &i Leave travl ConcsSiOfl between A
gar  ala AilaWVtmPh3Vtb 	itchar in 

th North EaSt and Catcutla and vice versa; between Poit Blair in the Andaman & Nir Islands and 

• 	
CakuttaiMadras and vie versa; and between Kavaratti in the Lakshadwcep Islands and Cochin and vice 

VO3. 



cj Ir 

(/)(' 

('iij) CilcJron Education Alloviatica and Hostel Subsidy 	 _- 	- • 	Tli existing provisiolls as contained in this.Miniir1's O.M. No. 2fl1 .t/!33.E.IV d.itid Dtxitilr: r 14, 1YEVI , 41 
haII continue to be applicable. The rars of Cf iik!n Educjtion AUDwanco xl Holci SubiiJy 

h:iviiiy hwn • •'. 	rc',ied ir. the Deparlineni of PersonncI 	TajrIirj O.MNo2•-1O17/:1/97. Estl.(Allnvi;ircs) hlwi June 12, • .y,1 	8, the Ailowano and Subsidy shall be pay:jle at the revkd moiit lily rall:5 of fl 100 diii fl 3O) ropectivly per child 

(iX)Rcthntjon of Governrnont Accommodation at the Last Station of Posting 
- Ttr,, facihty of retention of Government occomrnodtion attlie last station ol posliny by the Ct'nliil Governinen 

erployees posted to the specilied teuitories and i#hose families Continue to slay at th ii station is avniLjblr 
in terms of trio orders contained in the ersth,lo Ministry of Works & Housing 0 M No 1 203i124/77 Vol \/l 

Ox,

ded February 12, 1984, as amended from time lo tune This facility shilt continue to be available to the 
• 	,

elitjble Cenlial Governinoni employees posted in the Nor1h-Eastrn Region, Andaman & Nicober Islands • 	

aid Lakshodweep Islands, In partial rnodiuicolion of these orders, Licence Fee for the occotnriiodation so 
' reined will be recoverable at the applicable iorrual ra1e.pcases where the accommodation is betow the 

typo to which i)i. Utliplayan ia t.nlilud to tnd at o'w dud a olf limes the appiic2hIo rmormml ralcs in ci s • 	•: 	Wliere the entitled type of accommodation has been retained. The facility or retention of Govetnrimcnt • 

	

	axommodalion at the last station of posting will aso be admissible for a period of three years byond tli 
imat permissible period for retcnlicn of Goverr:ment accommodation prescribed in the Rules. 

HGuso Rent Allowance for Employees In Occupat10 of Hired Private Accommodation • 	• • 	
• The orders conlained in this Ministry's O.M. No. 11016111E.11(8)/34 dated March 29, 1984, and extended iti • 	•. 

 

thG Ministry's O.M. No. 20014/lefoc-.E.IvJE Ii (B) dated December 1, 1988,.shall continue to be applicable. 

fletention of Telephone Facility at the Last Station of Posting 	 • 	• 	• • 	• ' 
	M provided in this Ministry's O.M. No. 20014/16JuE,lv/Ell(B) dated December 1, 19B(3, Cenuini Govrnmnent 

• • • 	.,, 	I  • • employees who are eligible for residential lelephres may be permitted to relain lh 	 Thmu ir reidenlial telco, • 	 '.' eliheir last Station of posting, provided th rental and all othcr charges the paid by tli concerned cnployee 
thuçneseives. 	• • 	• • 	• 	• 

(XiOM13dical Facilities 	 -•. 	• • 	 • 	 I  • 

• ••• 	Families and the eligible dependarits of Central Government employees who stay behind at the previcus' 
• 	• stations of posting on tile employees being posted to the specitied territoriesshall continue to be eligible t 

• 	• 	• 	aiail of CGHS facilities at stations where such facilities are available. Detaied orders in this regard will 
Issued by the Ministry of Health & Family Welfare 

3 The President is also pleased to decide that these oTters, in so far as they relate to the Central Goerririien 
employees posted in the North Eastern Region shall a's be applicable rmjtalss mulandis to the Civiti&n Ceimtro 
Governmrmt employees including Officers oflhe All India Services, posted to Sikkiiii 

4 These orders will take effect from Aug ist 1 1997 ' 

1 	
F 

lriso far as persons serving in the Indian Audit armo Accounts Department are concerned these orders issum 
• 	alter conamllalton with the Comptroller and Audi'or General of India 

6 Fndu version will follow 

• 	 (N.SUNDER RAJAN) 

• 	• 	• 	• 	• •• •:••• •. Joint Secretary lottie Government c/India 

To 

All Mnistries/Departrient of the Government of. india LAS per standard Distribution Li IJ 

Copy [with usual number of spare copies] forwarded to C&AG, UPSC. etc. [A'per standard Endorsement Li: 

'Copy also forwarded to Ctiicf Secretary, Andaman & Nicobar Islands and Administrator, Laksliadweep. 

• 	4 



Yours faithfully 0  

(J 	LU 
I 

(.J.R.Atha1ey 
F0REM/N 

I.G.M.R.I.,JO111HAT (AS3AM) 

I 
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• 	 A 

• 	T 	 . 	 ..• 
) 	The Directer0 	 • 	 Date :tG.0l.2Oo4. • 	X..M.I.t.(F S),3evt, a f tndia.  • . 	H/a. Ccns.Affajrs, Fcd & P.D......... 

Oeptt. o f Food & Pulja U1str}utin 4, 
Hapur-245101(U.p.) 	. 

(Through J?rper Channel) 

sujeot a.. 1eqwat fer Trnsftr to. I.G.M.It..I..Hapur(U.P).... rcg 

Møs,t reseatfully;,::'Xsukmit the fo1lwint fw Uns for 
your kind perusa'. and sympathetically cenidi?rat1on.  

Sir. Ihiive served.twø years of tenur6 -Wer4tinq At IGHRI, 
Jorh.t,(Assm) as 	rrman 'to 02.0:1.2004 My family 
staying at Hapur(U1') and my Jththe ahilcirens a i.e cll 
of my son iu studl inq .t Amledkar ].nqineering Clleqc Ajra. I,pending 

i let of amounts towarrs his tutin fees and Hostel charges another son 
is deing M.P.A. I am also spendit*g huge amount towards his feesThese 
expitureneara1eeciuse' I am a rcupiC'empjree and gettinj 
less salary nd st.jing fr ef1 p1ace from my residence .at Ilapur. It is 

• 	very d.ifficu1t to =x maintain the family t two places and spending 
• 	amount ñ the e1uation of two childrens. 

I huym. have served twice in N.i.regin i.e. IGMfU.Jorhat. 
(Assam) Therefore, I request yourgoodself to kindly tran3fer me t 
IGMRI D Hapur(U.P) . 

I hcpe •tht eeintnirncia1 onitin/pr&lems and 
serving twice in U.E.reion 9 	my request will be consiiered oymathe- 
tically. 

I shall be highly o)lIged arid ever greatful to you for 
your kin1ness. 

Thanking you, 

	

End : As Std. 	• 

1G)&1 jhT1 

• 	

• 

6 

- 	 I_LI C•I/S 	 •• 
1, 

• 	:5 	• 

1-- 

• 	
•• 

/ 	

•• 

• 	 • 
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To 
	 • 	 b 

T1.Direotor, 
Indu Grain Storage Management 
•& Res Institute, 

245 101 (u,p) 

Datod 183..2004 

2ub *Req.uest for t ansfer from MRI Field. 
Statioxi,Jorhat to IGNBI, tapur reg, 

ir 

I have oompLeted tw years 

of service in North-Bat Region 0  I have already 

made a request to your good office on, 19-01-2004 

but nothjn.g has been heard ao far 0  Due to financial 

hardship and. majntai4ugd.oiible est ablishment at Hapur' 

as 	3.... as at Jorhat it is very di:fficult to maintain 

tha sazne 	
: 	••'• 

I therefàe 	uohnoitr to . 

kindly look into matter per onally 18= pass necessary  

Q3 for my trr.irfor to 

Thanking yo, 	••: 

( 	 aloy ) 	 S  

A 	
• Poremaxi, . 

L,t 1 	 .• 

0 . 	. 



• Da ted , 22-'"2 4  

., 	e 

	

r''ii Stf4 ropr 	 ,j1 e.rcih 1tt1ute, 

ruRG 	1apttr 	 • 	

0 

• 	

( 	
) 

	

_a__ ea 	 — - — -- • 

	

gi 	 ApU1. 

fl.a.o.v ..s* 	- 	•. 

: 0  

I it: t bri 	your ct4 n.to 

h takah oFa joy 	£r trif' trGr  jqueist 

iGU.Jøt ta IQitIe Hapur vide iy, r.euet letter 4t4 19.1-21i)4 
• 
	•t%i 	f ervar dod by 91C Jqntat. 

	

OQengmLn X r4U1t your ,goe 	11 to look ita tka.xutter 

t 	 y tr tr atfr tw ctjth 

t will be th:intful to yu it my r-qwt oemaidered at afl or1ieLtf 
-- 	 - 	

'•••' 	
- : 

ux • 1 	•tZ.11y. 	4 

lee 

( Jyt 	Atiley0i 

?f 	•1 

- 

• 	

0 

• 	 6g-otc 	• 
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IN THE cL 	JIATT\/EfrRIPUNAL U 
GUWAH'TI REr'CH: :GHWAHTI 

• 	 -I 	
U 

• 	I 	 -o 

In the matter of - 

O.A. No.212 of 2004 

H 	 ShriJayant Rao Athaley 

Applicant 
-Jersus- 

Union of India & Ors, 

Respondent 

WRITTEN STATEtENT FUR AND ON BEHALF or 
RESPONDENT N0S.1 AND 2. 

I, Dr. K.K. Arora, Deputy Director, Indian Grain 'torace 

1anagement and Research Institute (herein after refered to as 

G1RI) finitry of Consumer Affairs & Public Distribution, PU-Hapur, 

Okst- Gaziabad, U.P,, do hereby solemnly affirm and say as foi..lows, :- 

That I am the Deputy Director, Indian Grain storage 

Ienagernent and Rese2rch Institute, flinistry of Consumer Affairs 

& Public Distribution, Hapur, Gaziabad, IJ.P. and as such fully 

acquainted wi:h the facts and circumstances of the case. I have 

Qpne through a copy of the application and have understood the 

cbitents thereof. Save and except whatever is specifically admitted 

in this written statement the other contentions and statement may 

deemed to have been denied. I am authorised to file the written 

satement on behalf of all the respondents, 

That the respondents have no comments to the statements 

mde in paragraph 4.1 of the application. 

That with regard to the statements made in pareoraoh 4.2 & 
43 of the application,the respondents beg to state that the facts 

kven by the applicant his application are not correct and he has 
tied to conceal the facts."fi 'ere are only three sanctioned posts 
or Foreman in IGRI, each at Hapur, Hyderabad and 3orhat and all the 
tree posts are filled up at present as below - 

IGrRI, Hapur 	 Sh. S.C. fanjilal 
IGFRI, Hyderabad 	: 	Sh, R.K. Sanakkayala 
iGPR1, Jorhat 	: 	the appliant 

aontd..p/2- 



It is fact that the applicant has served in the NE Reqion 
at IcrcRx 3orhat since Narch, 1987 to Feb.1991 after his transfer from 
iGfRI Udaipur to IGRI Jorhat. 

However, he was posted at IG1'RI, äpur after hiä transfer 
froi IG"RI.. Jorhat w.e.f. 28-02-99 since then the applicant served 
at IGPRI Hapur till 6-12-2001. 

In the meantime Sh. S.C. Kanjilal Foreman at ICRI, Jorhat 

ha• requested to the Director, ICf'RI, Hapur for considering his 
transfer to IGfRI, Hapur since he has served at Jorhat NE Region 

for: more than five years. (Annexure-I). 9fter careful consideration 

and keeping in view the total psts of Foreman the Director, TGIIRI, 

Hapur has acceded to the request of Sh. Kanjilal by transferring him 
to rGrRi, Hapur against the applicant who was trans?erred to IC1R!, 

F, Hyderabad.against Sh. R.K. Sanakkayala who was transferred to 
IGfhlRI, Jorhat. 

After receipt of the orders 0 the applicant has requeste 
tbe: appropriate authority(Director) for transferring him to ICI?'RI 
3orhat-  instead of IGfRI, Hyderabad. (Annexure-TI). In the meantime 

a request from Hyderabad was also received from Sh. Sankkayala 

Foreman for requesting his cancellation, of transfer order as he is 
on the verge of the retirement. 

Keeping in view the request of the applicant was considered 

sympathetically and he was posted at IG1RI (F),Jorhat. 

4. 	That with regard to the statements made in paraqraph 4.4 

f the applicabton, the respondents beg to state that at present he 

has completed 2 years and nearly 10 months only till date (he has 

joined in January,2002) at IC1RI,Jorhat in the NE Reion, and not 
B i/ears as stated by the applicant. 

S. 	That with regard to the statements made in paragraph 4. 

of the application,the respondents beg to state that the applicant 

has requested to the Director for his transfer to ICP'!RI, Jorhat as 

his house was constructed when he was in Hapur. 

That with regard to the statements made in paragraoh 4.6 of 

the application,the respondents beg to state that the transfer was 
on, his own request only. 

That with regard to the statements made in paragraph 4.7 & 

48 of the application,the respondents beg to state that the applicant 
Ta8 started filing application for transfer from IGrRr, Jorhát 

Immediately after completion of two years tenure. His request was 

considered with full sympathy but can not be acceded to due to 
following reasons. 

Contd. .p/3- 



OV 

V 
(3) 

Sh. S.C. Kanjilal presently working as Foreman has 

joined at TCPRT Hapur on 7-12-01 after serving more 

than 5 years at IGI"RI 3orhat (NE Region) and as such 

he can not be transferred again to IGflU,Jorhat. 

ServIng in NE Region for a specific period does not, 
means that the person should be posted at his choice of 

place but the rules say as far as possible his request 

for transfer may be considered for choice posting. 

That with with regard to the statements made in paragraph 

4.9 to 4.11 of the application, the respondents bg to state that 

tfe allegations made by the applicant are false and irrelevant. 

That with regard to the statements made in paragraph 4.12 

the respondents IRR@ reiterate the statements made in paragraph 4 

of the written statement. 

/10-That the respondents beg to state that the keeping in view 

the request of the applicant there are only following options 

for submission to the Hon'ble Tribunal. 
I 

Sh. S.C. <anjilal can not be transferred to TGP'RI,orhat 

again as he has been transferred from 3orhat to Hapur about 3 years 

back. 

At present at iGTRI, Hyderabad Sh. R.K. Sanakkalya is 

working as foreman and he is on the verge of the retirement. He is 

retiring in Janurary,2005 and as such he also cannot be tr.ansferre 

to IGRi,3orhat. 

in view of the above his caSe is under syrnnathetic consideration 

for transfer but 	3x the applicant presently posted at ICf'RI 

Jorhat will only be transferred after h.R.K. Thnakkalya Foreman 

retires in January,2005V 

ii. 	That the applicant is not entitled to any relief sought 

for in the application and the same is liable to be dismissed with 

Co S t S. 

Coritd. .p'4- 
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.1 

( 4 ) 

iL E R1f111. 

I, Dr, K.K. P.rora, presently working as Deputy Director, 

Indian Grain Storage Management and Research Institute, Ministry 

of Consumer Affairs and Puthlic Distributaon, PO—Hapur,Dist 

aziabad, (J.P., being duly authorised and competent to sign this 

verification do hereby solemnly affirm and state that the 

statements made in paragraphs 	I, 	8 	of the applicat 1ion 

are true to my knowledge and belie?, those made in paragraphS 3,7 
being matter of record are true to my information 

derived there from and those made in the rest are humble 

submission before the Hon'blo Tribunal. I have not suppressed 

any material facts. 

And I sign this verification on this the ,' th day 

of 	et- 2o 0 t 

4-1 1 

DEPONEN 	.-0 11 

- 	
LLtP ) 

000- 



LD a 
,*Gr4vt. Of J;s  Food & P.D. 

( mrou?Per 
iel)I 	'iZ.fl 

5ject : Tranafer of 	
from i•  gion 

sir, 	With referefl° 	
my earlier applL09ti0 ' 

1998 and 18 00L4 020°° ) 
for transfer from ,E

0 regi0n, I was told 

t. attefl 	the GOVto 
3o1 patientlY and 

etftoientlYo My request 

for Voluflt'Y retiret 
0o si4er and It was fell nece$5a 

the serVC5 St 
foretflafl at I.G.14oB.I. for hiOb i am than1f' 

to 

the jfliStl'*ttOfh' was told, that my case of transfer was under 
if the competent authorities. One long year has 

cons ideration 

passed since 	
was giveflo i have worI(ed patientlY 

the assurcf  

and flOW 
3uSt liI(e to remind you to reopen the case .t my tran 

I fer. Till t.daY I thin1 justiCe wiUbe showfl to me as five long two years of tenUr 

years t have served in 
00regton instead of  

period. MY grievences are required to be solved as part of 

espifl5iV5 admiflistratt0n and I epeCt 
tG get a reply from you 

fir talcing future COUVS• 
of ctt0fl as it has beoOi*e impossible 

familY meabet 

for me 
 to loo1 after the genuine prob3.ems of my  

from ecb a diStXC5 for such a long perid. 

.nicing you, 

i't fF_S I0 Yours faithtUUY 

AL S. C. (ANJI1) I / 

Foremant  

fl 

I 
1r 

' 	I 
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IovL of India, 
fin, Of CA, Food & Public Ut sttSbUtiOfl, 
Usptt. of food & Public OI.tdbutiofl, 
Ind.tI Gugn Sxa9S f5fl59.1.flt ifld 
Rserer Irs.Uits, 
$bst sox Ncs.t3, Heirir. 245101 (U.P.) 

05tsd $ 

-0
~9 

0, 7  

ff' J 
The foiLSng transtersin the cr. of ForS'DOt$ irs 

ardereó with imms(.tS effect i- 

- - 	 - - - 	 - - 
 dw 	

- - - 

 40 

5.to. 	Ngae & 05stLofl 	Erc4: 	 To 

- -dw - - - 40 fM - - - - - - - - - - - - - -- - - - 
3L Lii. 	lGflRL, 3orhst 	IGIiF(1, KmuI 

2. 	Sh. 3R. AthIy5 	1Gh1, b*.pur 	lGiiRl,Hyda* 

iel 
3. 	s. a. S k*y45,L uydsr 	

1ta .rh 

- - - - - - - - - a - 	- - - - - - - - - - - - - - 
- w 

•iii
. Ken3l L, frem.n 411 ue.* firstand tics osr 

chargs it 1U RL, Hat froa h. 	Athisy. 

JII 	 The Wzvo  orridas wJU be en,t3..d 410 T./U.Ae  and 

i1,1I 	
join.tflQ the etc as iiis*,)1i under the ui... 

This ieea55 4th the pro vol of the coapetint ou thosLt 

(.S,e Sri v.etmviti 2 
Ilf I 	•— I 

/11 	: 	
,:•' fr/ 	4.utrtbuUap$ 

56C. (gs3t Lii., lauren. IG1R1, Z)orhst. 

2. 	. ).R. Ath]ey, foeren, 1 	Hsçir. 

I v ( 	 30  Sh. s.R. 5dk.s/ati, laraaw', 	HydUt. 

OfCer lnthurQe, 1GL1, orhatq, fi  

it 	 ot ftcm ir,dsrgs, 1G4,
ap 

 HydsxoO. 
(3tt1)•, 14R1, Hur. 6.  

13111 	\ 	
f Account s. (ittsttY of ConSZ Atfr., 

70  C tXo11 o 
 

II 	 •1004 1 	4stditiofl. 1608 irr*, ,G. xg, 
Now 0e3.hLu4. 	______ 

0. 	ey. Contio3.15Z of AcCount.. %In. of CA, food 

uptt. of food & 	$eidolss ft, SistzL 	iV1. 

ChwwgL 1.,Sln4. 
y. Canil$ a? AcCount.. 'jn. f CA, rood & è, U 

a? Foad & ), 5 	spiW$a Lost o3kstr' 70069. 

Undir. 5cz.tsty (SBA), pin. of CA, Food & IU Uoçtt. a 

Food & ) Id'L 3haaI%, 	Usihi. 

j. Pgxgn4 
. 

j. of the offLci4 cobceZPt'd. 

:1 	12. Iajerd fi.tia/offSC* order fl1.. 

F 
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No.A-2201 lI3IEJ98IlGMRh!Y0hlI 33 
Government of India 

Ministry olconsUmer Affairs. Food and Public 1isttibUti0i. 
Department of Food,.nd Public DistrbutiOfl, 

Indian Grain Storage Management and Research lnstitutC. 
HAPUR-245 101. 

t)ate L)eh'i .1,2001 

OFFICE ORDIR 

In upeseSSiOfl of this office order of eyen No. 2839-2850 dated 18.10.2001. 

transfers in the grad 	
oreman are ordered with immediate effect, as under: 

S.No. 	Name & Designation 	From 	 To' 

------------------------------------ 

• 1. 	Shri S.C. Ianji La!, Foreman. 	1GMRI, Jorhat 	
1GMRI, Hapiti' 

2.. Shri J.R. Athaley, Foreman 	
1GM, Hapur . 	1GMRI,.J0111a( 

3. 	Shi R.K. Sanakkayata, Foreman 	
•_.h 	 Cancelled 

---------- 

Shri Kanji Lal, Foreman will move first and takeover charge at IGMRI. Ilapur 

from Shri. iRAthaley. The above officials will be entitled toT.A..A. and joining time etc as 

admissible under the rules. 
This issues with the approval of the compCtCflt authority. 

	

/ 	
S.K. Srivastava) , 

strative Officer 

Distribution 
Shri S.C. Kanji Lal, Foreman, IGMRI, Jorhat. 
Shri J.R. Athaley, Foreman, IGMRI, 1-lapur. 
Shri R.K. SanakkaYala, Foreman, IGMRJ, Flyderabad. 

ffi ceriflCharge [GMRI, FS, Jàiat, 
Officer.in-Charge LGMRIJlydetabad w.r.t. his letter No. PFFM5(1)/IGSl' 943 dated 

21,11,2001 
A.E. (Civil), IGMRI, 1-lapur Controller of Accounts, Ministry of Consumer Affairs, Food and Public DistributiOl. Deptt. 
of Food and Public DistribUtion, 1688, Barracks, K.G.Marg, New Delhi-I. 

- 	 kS...&.. .F ('nnsumcr Affairs, Food and Public Distribution, 
Dy. Controller ot ccourns, Iv'u'I" 	 -. - 

Deptt Of Food and Public DistnbUtiOfl, Haddows Road, Shashtri Bhawafl 
tnenIuaI 

aladu) Dy. Controller of AccountS Ministry of Consumer Affairs, Food and Public DistributiOli. 
Deptt. of Food and Public DistribUtion, 5-Esplafla East Kolkata 70069 
Under SecretarY (SRA) ,Ministry of Consumer Affairs, Food and Public DistributiOn, 

Depit 

of Food and Public Distribution, Krtshi Bhawan, New Delhi 
Ii. Personal file of the official concerned. 
12. Guard file/office order file. 
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